
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYiJERABAD 

O.A. 302/91. 	 Dt.f Decision 	6-8-94. 

A. Appanni 
V. Hassan 
E. 5 ichutty 
M. Ahrnrned 
K. Mohammed 
V.S.Balaktishna 
S.K.Khadax Sahib 

5. B.Sambasivarao 
N1.RangaraQ 

K.Uenkanna 
5.T4 P.1 lrgam 
D.Ishagu 
K.Venkataratnam 	 .. Applicants. 

Vs 

TheGanerpi Manager, 
SC Rl-y, Securiderabad. 

The Dlvi. Railway Manager, 
SC Ply, Vijayawada. 

The Diul. Personnel Officer, 
(Co—ordination) SC Ply, 
Vijayawada. 

The Diviional Engineer - Iv, 
SC Rly, Vijayawada. 

The Chief Bridge Inspector, 
SC Ply, Rajahmundry. 	 .. Respondents. 

Counsel for the Applicants Mr. N. Rama Mohan Rao 

Counsel for the Respondents Mr. N.\i.Rarnana, 	SC for Plys. 

Ii 

CORAM: 

THE HON'BLE SHRI A.V. HRRIDA5AN : MEMBER (JuoL.) 

THE HONBLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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O.A.No. 302/91 

-'22- 

ORDER 

X AS per the Honble Sri A.V Haridasarl, Member(S) X 

The 13 applicants in this case have prayed that 

the respondents may be directed to rjulartse their services - 
from the date of their attaining pay scale and grant all 

the consequential benefits arising out of it. The case 

in brief is as follows: The applicants started their 

career as casual labour with effect from the different 

dates ranging from 10-9-59. All of them were brought on 

the approved pay scale on confirmation of temporary status 
) 9rieIat.- 

on various dates. The applicants ctm is that they were 

working as Skilled Artisans thet they have not been 

regularly appointed as Skilled Artisans in G 	even 

though vacancies existed u!Ter the rules •LcS.er such 

appointment. 

2. 	The respondents in their reply statement have con- 

tended that the casual labourers, though working as Skilled 

Artisans are generally brought on regular establishment 
&44,4L 	 3 

on the basis of screening as Croup-D officials 11 hey have 

to strive for their further advancement after regular appoint-
Ce" c24 

ment. It is Qeee±deted that there is a percentage of vacan- 
6t.'2 t59Ct(2t 

cieq
r 

 to be filled by absorption of skilled casual artisans 
Ka 

on their passing 	4r requisite trade tests. The respon- 

dents contend that all the applicants have been duly 

on 	regular basis after screening and many of them have 

been promoted and some of them retired. Therefore, accord-

ing to the respondents, there is no grievance subsisting 

for the applicants to be rst. The respondents have 

also produced now for our nerusal a statement showing the 
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particulars of the services of the applicants sPowing 

the different dates on which they were initially engaged 

and jnal1y rguiarised. 

3, 	we have beard Sri N.Ram 

I 
amohan Rao, counsel for 

the applicants and Sri N.v.gamana, counsel foj the res-

pondents. A reading of the application 
would lead 

impression that all the applicants remain casual labourers 

without being regularly appointed. From the statement 

copy of which is produced for our perusal today, and 

from the contentiOt reply statement, t is 

out beyond doubt that all the applicants have been regu- 

regular service, some of:them have 
larly appointed  

promoted and se retired. The applicants have been 

granted the f~Jwe or which they are entitled. 

Sri Ramamohan Rao, learned, counsel for theapplicants 

aiu not: sacceedst in pointing out that there is any 

reoulation or instruction which provides for treating 
CaCCSP 4VtP2' 

the emp±CyeES who have attained temporary status as 
1- 

regular railway servants for the purpose of seniority. 

According to the provisions contained in Lhe Railway 

Establishment Manual, from the day the csual labourers 

attain temporary status they are entitleO to certain 

benefits and privileges which are available to temporary 

Railway servants. The Manual also provWes for computing 

a part of the service rendered after at€aining the tem- 

porary status as qualifying service forthe purpose of 
yj 7ia 	 - 

pension.5Part from this, no other benfit accrues from 

the acquisition of temporary status. 

4. 	In view of the facts mentioned above and in the 

circumstances of the case, we find that no further direc-

tion in regard to regularisation of the applicants in 

I 	 . 
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serUice is required to be me as all the applicants have 

been regularly appointed. 	However we dispose of this 

piicatiO, directing the respàndents, that the benefit 

flowing out of grant of temporary status, such as counting 

of a part of the service rendered thereafter as qualifying 

service for pension should be given to the ap6licants in 

accordance with the extant Rules and instructions on the 

subject. There is no order as to costs. 

• 
flember(Admn.) 

(A.v. Hdridasan) 
1ember (udl.) 

Dated : 5th-AOqi8t 12j4. 
(Dictated in Open Court) 

DE P 
	

REGISTRAR(J) 
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Copy to: 

The 3eneral manager, South Central Railway, Sec 
The ivisional Railway Planager,South Central  R 
The Divisional Personnel Officer,(Co.ordinatior 
South Central kiiway,vijayaada. 
The Divisional Enqineer,_IV,bouth Central Rail 
The Chief Bridge Inspector, South Central Rails 
One copy to Nr.N.9am  flohan Rao,Advocate,CAI,Hyc 
One copy to mr.N.U.Ramana,Addl.CGSC,CAT,Hyderat 

B. One spare copy. 
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ORDER/JUDGMENT. 
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Jispcsed or with directions._— 
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jJismksed as Withdrawn 

Jismia\ed for DefaUlt. 
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No o:der as to costs. 
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